N s

=~y

- —— e - -

111 THE CENTFAL ADMIUISTFATIVE TRIEULAL,JAIFDUR BENCH,JATERTE.

v < * kX

QA 246/96

Anand Sa3jnani, Pessrvation Sapetrvisor undsr  Superintendsnt, Western Failway,

Ajmer.
.es Applicant
v Versus
1. Uniocn of India  through General Manager, Western Railway, Chorchogate,
Bombay .
2. Divizicnal Failway Manajet, Westecrn Failway, Ajmer Divisicon, Ajmer.
2. Station uUfJf., Waztern Pailway, Ajmer Station, Ajmer.
... Respondents
CORAM: . .
HOIT'ELE MPOSOPAL TRISHIR, VICE CHAIFMAN
For the Applicant ... None
For the Pesporndents «ss Mr.U.D.Sharma
O R-D E-R

FER-HOMELE-MR . S0PAL IRIZHIR, -VICE- CHATEMAN

In thiz application u/s 19 of the Adninistrabive Trikunals As xk, 1225, the
applicant haz challenged the corder, ab Ann.A-1, Jdated 31.5.5¢, by which his
tranzfer from Ddaipur City to Ajmer ag Feservation Supervisor, vide Ann A-d dated

22.5.96, was lept in abevance.

2. On 20.4.97, ths lzarned counsel for the applicant, Mr.Shiv Dumse, pleaded

no inztructicnzs. tlotice was issusd to the applicant £ appearance but the

- notice has kesn veturnasd unserved with an endovsement thak the applicant has not

k2en availakle at his residence. Heard the learnsd counsel for the vespondents.

FPecords have leen ~alcfull peruzed.
2. The applicant has assailed his transfer to Udaipnr City on the ground that

his wife is serviny as a Tezcher in the Government Primary School, Village
Dagwana in Ajmer and hiz family is staying at Ajmsr. It iz als: stated by him

that he <wna a houge atb Ajmer and hiz mokther is suffsring from hV[&r'“nslun. Tt
&l for his transfer to

wazs Jdue to these proklems that the applicant had applie

Ajmer. He was kransferred to Ajmer vide crder dated Z2.5.5%6, at Ann.A-4, but the

crder dated 22.5.96 has lm2en cancelled vide Arn.F-1 dated 11.7.%6.  The ordsr
dated 11.7.96 iz not under challenys.  The applicant was ralieved vids ovder

dated 21.5.96, It franspires rfraa the record that the arplicant's transfer to

Ajmer was cancellsd with a view to redressing the legitimate grievances of

certain affected enplovees. However, transfer iz an incidence of servieoe and it
iz for the competent authority to decide where to post a particular enployes and




. .

a tranzfer order can be inkevfered with if it is mala fide cr

statutory ruls. I ds not find any merit in this zpplication.

a. The OA iz, therefors, dismissed at the state of afmissicon.. 1o order as to
costs.
(GOPAL TRISHMA)
VICE CHAIRMAN
VK



